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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No.1345/2024

IN THE MATTER OF:

Anees Ali ...Applicant
Versus

State of Uttar Pradesh & Ors. ...Respondent

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHANGE.

MOST RESPECTFULLY SHOWETH:

I, Dr. A. K. Gupta, currently working as Scientist ‘E’ at the Ministry
of Environment, Forest and Climate Change (MoEF&CC), Regional Office,

Lucknow, do hereby solemnly affirm and state as under:

1. That I, in my official capacity in the Ministry of Environment, Forest and

Climate Change, in the above mentioned matter, am conversant with the
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facts and circumstances of the case on the basis of official records, and as

such authorized and competent to swear this affidavit.

. It is submitted that a short affidavit is being filed by the answering

respondent at this stage and craves leave and liberty to file a detailed

Counter Affidavit to the aforesaid application, as and when required

. That, the applicant has filed the present application stating that the District

Survey Report (DSR), 2024 for District Saharanpur, violates the MoEF
notification dated 15.01.2016, which mandates separate DSRs for each
minor mineral, whereas a consolidated DSR has been prepared for all
riverbed minerals. It is further stated that the DSR fails to comply with
Clause 4.1.1 of the Enforcement & Monitoring Guidelines for Sand

Mining, 2020, and the SEIAA did not ensure adherence to these guidelines.

. That, the applicant has also stated that the replenishment study of River

Yamuna is unreliable, as it was conducted without involving the Central
Water Commission and Indian Meteorological Department, contrary to
Chapter 5 of the 2020 guidelines. Additionally, the SEIAA’s MoM dated
03.05.2024 directed the District Administration to upload the DSR and
lease-wise digital maps showing deposit status, which remain unpublished

on the District Administration’s website.

. It is humbly submitted that, the State Department of Mines and Geology is

the Nodal Authority in the State for dealing with the allotment of mining
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leases under the Mines and Minerals (Development and Regulation) Act
(MMDR Act) and is entrusted with the enforcement and regulation of
mining operations in a State including illegal mining. Further, the State
Government is empowered under Section 23 C of the Mines and Minerals
(Development and Regulation) Act 1957(MMDR Act) to make rules for
prevention of illegal mining, transportation and storage of minerals.

It is submitted that, the Ministry issued Environmental Impact Assessment
(herein after referred as “EIA”) Notification dated 14th September, 2006
which requires certain projects to obtain prior Environmental Clearance
(“EC”) before any construction work in case of new projects or expansion
and modernization of existing projects or activities. The Schedule to the
Notification details the categories or Projects or Activities which require
prior environmental clearance.

That, all Projects and Activities are broadly categorized into two categories
- Category “A” and Category “B”, based on the spatial extent of potential
impacts and potential impacts on human health and natural and man made
resources. All projects or activities included as Category ‘A’ in the
Schedule, including expansion and modernization of existing projects or
activities and change in product mix, require prior environmental clearance

from the Central Government in the Ministry of Environment, Forest and

Climate Change (MoEF&CC) and all projects or activities included as
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Category ‘B’ in the Schedule require prior environmental clearance from
the State/Union territory Environment Impact Assessment Authority
(SEIAA).

8. That, in exercise of the powers conferred upon the Central Government
under sub section (3) of section 3 of the Environment (Protection) Act,
1986 and in accordance with the procedures specified in the EIA
Notification, 2006, SEIAAs have been constituted in different States/UTs
to discharge the functions of the regulatory authorities for the respective
States/UTs. It is humbly submitted that State Environment Impact
Assessment Authority (SEIAA) Uttar Pradesh, is a regulatory authority in
the instant matter.

9. That, the Ministry vide notification S.0O. 1886 (E) dated 20.04.2022 has
delegated the power to the State Level Environment Impact Assessment
Authority (SEIAA) to grant Environmental Clearances to all minor mineral
(including sand) mining projects, irrespective of mine lease area and <250
ha mining lease area in respect of major mineral mining lease other than
coal. A copy of the Notification S.0. 1886 (E) dated 20.04.2022 is marked
and annexed herein as ANNEXURE R4/1.

10.It is most respectfully stated that, the Ministry has formulated the

guidelines i.e. “Enforcement & Monitoring Guidelines for Sand Mining”

(EMGSM-2020) supplemental to the existing guidelines i.e. Sustainable

/)W
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Sand Management Guidelines 2016 (SSMG-2016), which focus on the
effective monitoring of the sand mining since from the identification of
sand mineral sources to its dispatch and end-use by consumers and the
general public. Further, this document will serve as a guideline for
collection of critical information for enforcement of the regulatory
provision(s) and also highlights the essential infrastructural requirements
necessary for effective monitoring for Sustainable Sand Mining. Further,
EMGSM-2020 & SSMG-2016 shall be read and implemented in sync with
each other. In case, any ambiguity or variation between the provisions of
both these document arises, the provision made in “Enforcement &

Monitoring Guidelines for Sand Mining-2020" shall prevail.

11.That, the SSMG-2016 and EMGSM-2020 guidelines issued by the

MOoEF&CC, mandates in “4.1...the identification of possible sand mining
sources and  preparation of District Survey  Report (DSR).
"4.1.1...The guidelines Jurther emphasize detailed procedure to be
Jollowed for the purpose of identification of areas of aggradation/
deposition where mining can be allowed and identification of areas of
erosion and proximity to infrastructural structures and installation where
mining should be prohibited. Calculation of annual rate of replenishment,
allowing time for replenishment after mining, identification of ways of

i\dentiﬁ/ing measures for protection of
N
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environment and ecology and determining measures for protection of bank
erosion, benchmark (BM) with respect to mean Sea Level (MSL) should be
made essential in mining channel reaches (MCR) below which no mining
shall be allowed...”

12.1t is most respectfully submitted that, the EMGSM 2020 also emphasize in
3.0 REPLENISHMENT STUDY "...the need Jor replenishment study for
river bed sand is required in order to nullify the adverse impacts arising
due to excessive sand extraction. Mining within or near riverbed has a
direct impact on the stream's physical characteristics, such as channeZ
geometry, bed elevation, substratum composition and stability, in-stream
roughness of the bed, flow velocity, discharge capacity, sediment transport
capacity, turbidity, temperature etc. Alteration or modification of the
above attributes may cause an impact on the ecological equilibrium of the
riverine regime, disturbance in channel configuration and flow-paths. This
may also cause an adverse impact on in-stream biota and riparian
habitats. It is assumed that the riparian habitat disturbance is minimum if
the replenishment is equal to excavation for a given stretch. Therefore, to
minimize the adverse impact arising out of sand mining in a given river
stretch, it is imperative to have a study of replenishment of material during

the defined period...”. In section 5.1, in the Generic structure of the

replenishment study, it has been mentioned that .................. “the
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replenishment period may vary on nature of the channel and season of
deposition arising due to variation in the Sflow. Such period and season may
vary on the geographical and precipitation characteristic of the region and
requires to be defined by the local agencies preferably with the help of the
Central Water Commission and Indian Meteorological Department. The
excavation will, therefore, be limited to estimated replenishment estimated

with consideration of other regulatory provisions”.

13.1t is humbly submitted that, the answering Respondent vide Notification

S.0 No. 3611 (E) dated 25.07.2018 in Appendix- 'X' has laid down, a
detailed procedure for preparation of District Survey Report for sand
mining or river bed mining. In the above procedure the structure of the
report has been provided including detail of Production of Sand or Bajri or
minor mineral in last three years. Mineral Potential of Boulder , Bajari,
Sand, total mineable mineral potential is required as per the above

procedure.

The said notification also provides Procedure for preparation of district
Survey report of minor minerals other than sand mining or river bed
mining. A copy of the Notification having S.0 No. 3611 (E) dated

25.07.2018 marked and annexed herein as ANNEXURE R4/2.
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14.1t is humbly submitted that, the State Pollution Control Board is the Nodal
Authority in the State for dealing with cases related to pollution or
environment management coming under the purview of the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981 and the Environment (Protection) Act
1986.

15.That, in view of the aforementioned facts and circumstances, this Hon’ble
Tribunal may kindly be pleased to pass appropriate order(s)/directions as

the Hon’ble Tribunal may deem fit and proper in the interest of Justice.

DEPONENT

/-
/ / -
VERIFICATION

Verified at Lucknow on this cILAf)ﬂlEiay of February, 2025 that the contents of this
affidavit based on official record(s) maintained and information available in the

office are true and correct, no part of it is false and nothing has been concealed

7

DEPONENT
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4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (BE), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC

appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or Strategic or security importance or

those as notified by the Central Government on account of exigencies such as pandemics, natural disasters

or to promote environmentally Jriendly activities under National Programmes oy Schemes or Missions or

such projects which are inordinately delayed beyond the Stipulated timeline as laid down in this

notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
“the Central level as Category ‘B’ projects;

(2) in the Schedule,—
(i) against item 1(a),—
(a) in column 3),—-
(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—
“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),—
(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—
“All mining lease inor mineral mining leases and < 250 ha mining lease area

3 - L other than coal”;
G
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[9TT II—=vs 3(ii)] T T TSI SAHTHTIT 5

(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted;

(ii) against item 1(c),—
(a) in column (3),—

(A) in serial number (i), for the symbols, figures and letters “> 50 MW?, the symbols,
figures and letters “>100 MW shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted,
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW?”, the symbol, figures
and letters “< 100 MW?” shall be substituted;

(B) in serial number (ii),~
(1) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(I1) in point (c) in the table, the word, symbol and figures “to < 50,000” shall be
omitted;

(¢) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(iii) against item 1(d),—

(a) in column (3), for the symbols, figures and letters “> 50 MW?”, the symbols, figures and letters
“>100 MW shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW?, the symbol, figures and letters
“< 100 MW” shall be substituted;

(iv) against item 2(a),—

(@) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5” shall be
substituted,;

(b) in column (4), for the symbols and figure “<]”, the symbols and figures “< 2.5 ghall be
substituted;

(¢) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central Jeve] or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(¢) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant

threshold for mining projects.”;

(vi) against item

(a) in colymin (3 4 i projects”, the words “All new projects” shall be substituted:

VO;‘,‘.J‘-‘
pdvocats
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6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. 1A3-22/10/2022-IA.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.
Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section I,

sub-section (ii), vide, number S.0. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.0O. 1807(E), dated the 12th April, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054. T IS
VERMA

I
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th July, 2018

S.0. 3611(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forest issued vide number S.0. 1533(E), dated the 14" September, 2006 published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) (hereinafter referred to as the said
notification) directions have been given regarding the prior environmental clearance;

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said
Notification vide S.O. 141 (E) dated 15" January, 2016 wherein the procedure for preparation of District
Survey Report for minor mineral has been prescribed;

And whereas, the Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 11" April, 2018
and 19" June, 2018 in W.P, (PIL) No. 1806 of 2015, in the matter of Court on its Own Motion Versus the
State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar
Versus the State of Jharkhand & Others, has inter-alia directed the preparation of District Survey Report for

And whereas, the Central Government hereby in the public interest dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules, 1986,

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests vide number S.0. 1533(E), dated the 14" September, 2006, namely: —

In the said notification, for Appendix X, the following shall be substituted, namely: -
“APPENDIX - X
[See paragraph 7 (iii) (a)]
I PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following: -

Identification of areas of aggradations or deposition where mining can be allowed; and identification
of areas of erosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for replenishment after
mining in that area.

The report shall have the following structure:
(1) Introduction;
(2)  overview of Mining Activity in the District;
(3)  the List of Mining Leases in the District with location, area and period of validity;
(4)  details of Royalty or Revenue received in last three years;
(5)  detail of Production of Sand or Bajri or minor mineral in last three years;

(6)  process of Deposition of Sediments in the rivers of the District;
(7)  general Profile of the District; 2z
(8)  land Utilization Pattern in the district:

= A -
Egrést;?g}itu
; o

o \\ X

e, Horticulture, Mining etc.;

(9)  physiography of the District;

<l
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(10) rainfall: month-wise;
(I1) geology and Mineral Wealth.
In addition to the above, the report shall contain the following:
(a)  District wise detail of river or stream and other sand source;
(b)  District wise availability of sand or gravel or aggregate resources;
(c)  District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of
Geology Department or Irrigation Department or Forest Department or Public Works Department or Ground
Water Boards or Remote Sensing Department or Mining Department etc. in the district.

Drainage system with description of main rivers

Area drained
S. No. Name of the River % Area drained in the District
(Sq. Km)
(D
(2)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Tomal Length 1 e District Place of origin Altit!ld.e %
(in Km) Origin
(1
(2)
Length of area Averz;ge i Area L ;
Portion of the River or Stream recommended e reco ded Mmca'lble'mmera.l
Recommended for Mineral for mineral recomumiended LR potential (in metric
Concession concession (in for mineral o S5 era]. tonne) (60% of total
E{lometer) concession (in | concession (in | pinaea potential)
meters) square meter)
Mineral Potential
e Total Mineable Mineral
Boulder (MT Ba MT —’
MD AR RELLIMD Potential (MT)

Annual Deposition

.

22
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S. River | Portion of the | Length of area Average width Area Mineable mineral
No. or river or stream recomrpended of area TecommendEd pote.ntlal (in
Stream | recommended for mineral recommended far tinerd] metric tonne)
for mineral concession (in for mineral concession (in (60% of total
5i i sion (i iner tential
concession kilometer) concession (in square meter) mineral potential)
meters)
(D
2)
Total for the
District

A Sub-Divisional Committee comprising of (i) Sub
Irrigation department, (b) State Pollution Control Board or Co,
mining officer shall visit each site for which environment
recommendation on suitability of site for mining or prohibition

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investi
the river or streams. As per the site conditions and locati
removal of the mineral in a river or stream can be deci
can be 50 % to 60 % of the area of a particular rive;
constituents like boulders, river born Bajri, sand up to
Other constituents like clay and silt are excluded as w

river or stream.

The District Survey Report shall be prepared in the district and its dr
domain by keeping its copy in Collectorate and
comments received shall be considered an
finalised within six months by the District

The District Survey Report shall form the
preparation of reports and appraisal of projects. The Rep

II. PROCEDURE FOR PREPARATIO
OTHER THAN SAND MINING OR

The District Survey Report shall be
draft shall b i

The District Survey Report for minor minerals ot

e pl

per structure mentioned below: -

FORMAT FOR PREPARATION OF DISTRICT SURVE
OTHER THAN SAND MINING OR

(1) Introduction;

2) overview of Mining Activity in the District;

3) general Profile of the District;

(4) geology of the District;

5) drainage of Irrigation pattern;

(6) land Utilisation Pattern in the District: Fo

(7) surface Water and Ground Wate, MO?fhefqm

? %
LK MAURYs ¢

d if found correct, shall be inco
Environment Impact Assessment Authority.

N OF DISTRICT SURVEY REPO
RIVER BED MINING

prepared for each minor mineral in th

-Divisional Magistrate, (ii) Officers from (a)
mmittee, (c) Forest department, (d) Geology or
al clearance has been applied for and make
thereof.

gation and geology of the catchment area of
on, depth of minable mineral is defined. The area for
ded depending on geo-morphology and other factors, it
r or stream. For Example, in some hill States mineral
a depth of one meter are considered as resource mineral.
aste while calculating the mineral potential of particular

aft shall be placed in the public
posting it on the district’s website for twenty-one days. The
rporated in the final Report to be

basis for application for environmental clearance,
ort shall be updated once every five years.

RT OF MINOR MINERALS

e district separately and its
and posting it on district’s
if found fit, shall be

her than sand mining or River bed mining shall be as

Y REPORT FOR MINOR MINERALS
RIVER BED MINING

icultural, Horticultural, Mining etc.;

i
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(8) rainfall of the district and climatic condition;
9) details of the mining leases in the District as per the following format: -
SI. | Name of | Name Address & Mining Area of Period of Period of Mining
No. the of the | Contact No. | lease Grant Mining Mining lease lease
Mineral | Lessee of Lessee Order No. lease (Initial) (1522 .renewal)
& date (ha)
From To Form To
1 2 3 4 5 6 74 8 9 10
Date of Status Captive/ Obtained Location of the Method of Mining
commencement | (Working/Non- N Environmental | Mining lease (Opencast/Underground)
of Mining Working/Temp. Cantive Clearance (Latitude &
Operation Working for P (Yes/No), If Longitude)
dispatch etc.) Yes Letter No
with date of
grant of EC.
11 12 13 14 15 16
(10)  details of Royalty or Revenue received in last three years;
(I'1)  details of Production of Minor Mineral in last three years;
(12)  mineral Map of the District;
(13)  Ilist of Letter of Intent (LOI) Holders in the District along with its validity as per the following
format :-
(14)  total Mineral Reserve available in the District;
SL Name Name Address & Letter of | Area of Validity Use Location of the
No. of the of the | Contact No. Intent Mining of Lol (Captive/ Mining lease
Mineral | Lessee | of Letter of Grant lease to Non- (Latitude &
Intent Holder | Order No. be Captive) Longitude)
& date allotted
1 2 3 4 5 6 7 8 9
(15)  quality /Grade of Mineral available in the District;
(16)  use of Mineral;
(17)  demand and Supply of the Mineral in the last three years;
(18) mining leases marked on the map of the district;
(19)  details of the area of where there is a cluster of mining leases viz. number of mining leases,
location (latitude and longitude);
(20)  details of Eco-Sensitive Area, if any, in

\{.' ey A
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(21)  impact on the Environment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest
etc.) due to mining activity;

(22)  remedial Measures to mitigate the impact of mining on the Environment;

(23)  reclamation of Mined out area (best practice already implemented in the district, requirement as
per rules and regulation, proposed reclamation plan);

(24)  risk Assessment & Disaster Management Plan;

(25)  details of the Occupational Health issues in the District. (Last five-year data of number of
patients of Silicosis & Tuberculosis is also needs to be submitted);

(26)  plantation and Green Belt development in respect of leases already granted in the District;

27) any other information.

The District Environment Impact Assessment Authority (DEIAA) based on the nature and type of
minor mineral in the District may include the additional parameters in the District Survey Report in
consultation with the Department of Mines and Geology of the concerned State Government.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years”;

[F.No. L-11011/26/2018-IA-II M)]
GYANESH BHARTI, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) vide number S.O. 1533 (E), dated the 14™ September, 2006 and subsequently

amended by :-
1. S.0. 1949 (E), dated the 13th November, 2006;
2 S.0. 1737 (E), dated the 11th October, 2007;
3 S.0. 3067 (E), dated the 1st December, 2009;
4. S.0. 695 (E), dated the 4th April, 2011;
9. S.0. 156 (E), dated the 25th January, 2012;
6. S.0. 2896 (E), dated the 13th December, 2012;
7 S.0. 674 (E), dated the 13th March, 2013;
8. S.0. 2204 (E ), dated the 19th July 2013;
9. S.0.2555 (E ), dated the 21st August, 2013:
10. S.0. 2559 (E), dated the 22nd August, 2013:;
 P) s S.0. 2731 (E), dated the 9th September, 2013;
12. S.0. 562 (E), dated the 26th February, 2014;
13. S.0. 637 (B), dated the 28th February, 2014;
14. S.0. 1599 (E), dated the 25th June, 2014;
15 S.0. 2601 (E), dated the 7th October, 2014;
16. S.0. 2600 (E), dated the 9th October, 2014;
V7. S.0. 3252 (E), dated the 22nd December, 2014;
18. S.0. 382 (E), dated the 3rd February, 2015;
19. S.0. 811 (E), dated the 23rd March, 2015;
20.  S.0.996 (E), dated the 10th April, 2015*@:: ARp
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21.
22.
23.
24,
25
26.
27:
28.
29.
30.
31.
32.

S.0. 1142 (E ), dated the 17th April, 2015;
S.0. 1141 (E), dated the 29th April, 2015;

S.0. 1834 (E), dated the 6th July, 2015;

S.0. 2571 (E), dated the 31st August, 2015;
S.0. 2572 (E), dated the 14th September, 2015;
S.0.141 (E), dated the 15th January, 2016;
S.0.648 (E), dated the 3rd March, 2016;

S.0. 2269 (E) dated the 1st July, 2016;

S.0. 2944 (E) dated the 14th September, 2016;
S.0. 3518 (E) dated the 23 November 2016;
S.0. 3999 (E) dated the 9 December, 2016; and
S.0. 4241 (E) dated the 30™ December, 2016.

Ily signed by RAKESH
RAKESH SURUL ey
SUKUL Date: 2018.07.26 18:53:39
+05'30"
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